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) Shri Sham Lal Saraf: May I know
if similar trade facilities are extend-
ed, ag far ag trade betwzey Indi:. and
other countries that piss throuzh
Pakistan is concerned? )

Mr. Speaker: Does Pakistin afford
to ug similar facilities for our trade
with other countries acioss Pakistan?

Shri Lal Bahadur Shastri: There is
trade going on between Afzanistan
and India. Pakistan has to give us
facilities, and it is doing that.

Shri A, P. Jain: What exactly is
the provocation for thic new request
since an agreement alrcady exists?
Are any new commodities going to
be sent from Pakistan to Nepal?

Shri Lal Bahadur Shostri: T could
not follow the latler part of the
question.

Shri A. P. Jain: May I know whe-
ther any new commodities are going
to be taken by Nepai fron, Pakistan
through Tndia?

Shri Lal Bahadur Shastri: We do
not know about the cou'modities, As
I said, they want to eixtend  their
trade further. Their dcsive scems to
be to extend it on a big scale. They
want us to give them ncccscary faci-
lities. So far as transit is ccncerned,
we have to impose certain couditions,
make some checkg etc. They want us
to do it quickly.

Shri A. P. Jain; The r:ply is not
clear.
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Mr. Speaker: He says that he does
not know whether any new com-
modity has been addeq to the list

Shri A, P. Sharma: The hon.
Minister of Externa! Aftairs has
stated just now that there will be no
control on such trade, so far ag India
is concerned. What wil] be the bene-
fit derived by this country by allow-
ing Nepal to extend lLer trade through
India.

Shri Lal Bahadur Shastri: The
question of benefit does not arise.

The Prime Minister and Minister of
External Affairq anq Minister of
Atomic Energy (Shri Jawaharlal
Nehru): There is no fuestion of any
benefit to this country. It is a mutual
arrangement of extending facilities to
a friendly country.

Shri Ranga: Is it not in our general
interests and will it not be more profit-
able if we extend our trade with
Nepal than allow it to extend its trade
with our rivals, by making available
to it goods of better -juality and that
too at cheeper rates?

Shri Lal Bahadur Shastrl: We have
done it. In fact, we have taken various
measures in this regard. 1 might in-
form the hon, Member that recenily
our Minister for International Trade
had gone to Kathmandu and he had
discussions with the Nepal Govern-
ment, as a result of which our trade
with Nepal is going to expand a great
deal.

Defence Training Institutions

+
( Shri Yashpal Singh:
7 Shri E. Madhusudan Rao:

Will the Minister of Defence be
pleased to state:

(a) the number of Defence training
institutions proposed to be opened by
the Centra] Government in the coun-
try;

(b) whether it is a fact that the
existing institution are mot sufficient
to cope with the rush of trainees; and

*588.
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(c) when and where these institu-
tions will be opened?

The Minister of Defence (Shri Y. B,
Chavan): (a) Two institutions ftor
training of Air Force personnel have
recently been sanctioned. Besides, a
recent proposal from Army Headquar-
ters to open an Artillery Centre and a
clerk’s Training school is under exami-
nation.

(b) After the emergency, capacity
of olg training institutions was aug-
manted and new institutions were
opened.  Generally speaking, the
expanded capacity has proved ade-
quate.

(c) One institution for training of
Air Force personel will be opened in
Baroda early in the mnext financial
year. The second instituticn will be
opened at Hyderabad, but it is not
possible to give any date at present.
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Shri Y. B. Chavan: Normally these
locations are decided on the facilities
available at those places, particularly
about accommodation and other things,
like, communications etc. Sometimes
other considerations, like family
accommodation, are also taken into
account. About the Sainik School in
Lucknow, of course, this matter is
with the State Government and, I
think, they have decided something
about it,

ft gmaw fag ;A fedrw
gt g ¥ ST A § AR ww ¥
st qgt ¥ faed § forediz v
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o & 7
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Shri Y. B. Chavan: Requirements of
t.rauu.ng institutions are de,#ded on the
considerations of the Army as a whole

and not of a particular division as
such.

Shri Ranga: Why is it that there are
not sufficient number of training instj-

tutes in the South except at Banga-
lore?

Shri Y. B. Chavan; That is not true.
There is, for example, the Air Aca-
demy which is being set up at Hydera-
bad; then, there is an Air Force
Training Centre at Coimbatore. There
are other institutiong also. There are
a lot of other things too.

Shri D. J. Naik: What would b. the
capacity of the Training Institute at
Baroda ang what will be the number
of trainees to be recruiteq every year?

Shri Y. B. Chavan: To begin with it
will have more than 150 officers and
nearly 350 other ranks.

Shri Majithia: Is there any pro-
posal afoot to move the Sainik
School away from the Punjab?

Shri Y. B, Chavan: I will
notice,

= ww fagr@ dgdw : FoeR
Wt dfrw WA I @ o fedw
®1 Zf &1 st Fr wEw oy S ?

Shri Y. B. Chavam: Sainik Schools
can be described as public schools
with military bias. Some military
training is given there.

Shri D. C. Sharma: May I know, it
the Government is awarq of the fact
that besides the Air Foree Wing of the
Army there is also a Naval Wing ard
the Infantry Wing? May I also know
if any efforts have been ma~~ to step
up the number of traineeg in these two
wings of the Army, namely the Naval
Wing and the Infantry Wing, during
the last year of emergency?

Shri Y. B. Chavan: There is nothing
as Infantry Wing but there certainly
is the Naval Wing and certain steps
have been taken about it.

require



§523 Oral Answers

Dr. M. kL‘An,ey: How many institu-
tiong like that A&re there in Maha-
rashtra and where are they located?

Shri Y, B. Chavan: There are some
training institutions in Poona, for
example. Then there is the Artillery
Centre at Deolali near Nasik. That is
a very traditional artillery training
centre. As far as the trade training
centreg are concerned, they are at
Aurangabad and other places.
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Shri Y. B. Chavan: The Signals
Training Centre is already function-
ing in Goa.
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[(a) and (b). Prior to 1963, there
were some cases of delay in circula-
tion of Hindi versions of Annual Re-
pocts on account of inadequate facili-
tics of translation and delay in
printing due to rush of work.]

*yse.
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(c) Necessary instructions were
issued to ensure supply of Hindi
wversion along with the English version
before the Demands for Grants of
different Ministries were taken yp for
discussion. As a result, during the
Budget Session of 1963, Hindi versions
were made available to members well
in time. Similar action has been ini-
tiated for the Budget Session, 1964.]

=t awh : wew € o
& ¥R F1 AT fgedt feaar st
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Shri Hari Vishnu Kamath: It seems
to be the first question in our parlia-
ment that the Minister of Parliamen-
tary Affairs has answered a question.

st afesht fw o g WA

g F1 0 N w1 s fae
2 f& ot s g @, T 3G Ta-

o A A FEE & A S
g g R !

oow wERg . 3E 3ITHT
TR

«ft geg AW fag - o o) o
F fagraw gf & fr seEe A7 Y

-

g | % wAE 7 &% e

sat anfasft fem @ S seaTes
=7 P w #1 gienm w7y § AR
TR ¥ T A AERT A 4 A A
2T a7t @ fr SR uEaAw Fvar-
fedds 7 § 57 F1 F g4 ARG
& g fF AE i oww g

~

g ?

it ea AW fag : 78 Sz

- &1 FTH § U g% ey # e genr

g I AU FA AT ag E 7 S

T AfE | AW, 77 8 )

o fro fafasy ¥ 3 zied @
AT AT R AY 2 FFaT §

PHALGUNA 26, 1885 (SAKA)

Oral Answers 5526

o nfew T : T 7E T
& ¥ waet #1 fgR ) & a9 e
aifed, et &1 =St & @9 A
AR 9@ qF FAL F T THC &
e TR A A & g A griard
T8 g, @ aF T 5T g G A !
T F 399 FI¢ faae #T 7Y
27

st g armw fug ferdr
HUST AT qrT AT qA @Y E | SET
at aga &, avat @ fafrees @ ag
WA H A E, T ¥ e H ot A
g 1ot 7% Y aar fawfaer gar a8
g f& g1 g9 g9 s far & Fr-
af ¥ | o fafaer @z qEw @ §
AT a1 @ fE so 3AewT o

o Mfaex I8 : 7% T T IR
X T fAem g

T WEEG . AT F9aq 97
o T g7 foaar & 21 wa wET
39 9T |

Shrimati Yashoda Reddy: Every
Member of Parliament is requesteg to
intimate to the Lok Sabha Secretariat
as to whether he or she warts copies
of the parliamentary proceedings and
various other reports in Hindi or in
English. I would like to know from
the Minister of Parliamentary Affairs
what is the number of Members both
from Lok Sabha and Rajya Sabha who
have specifically asked for Hindi ver=
sion of all these things.

Shri Satya Narayan Sinha: I require
notice for that. I do not know the

figure now.

5t foma qzamaw ;o F7) WA
aErET 77 O fa=r K3 5 oW 780
gfgaeal & =7 Wt W geer
frrret o 399 o 7
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Shri Vishnu Kamath: Ts it a fact
that the Minister of Parliamentary
Affairs has made par!iamentary history
by answering the first question on this
portfolio. .

Mr. Speaker: What has that w do
with this?

Shri Hari Vishnu Kamath: . . .and
does he propose to repeat his perfor-
mance in future? :

Mr. Speaker: Order, order.

*f sifer W RTAT - N gATA
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Shri H, N. Mukerjee: In view  of
certain incongruities creeping in on
account of the translation, may I know
what exactly are the difficulties which
the Minister experiences in having
these originally composed in Hindi and
then bringing them out in English?

Shri Satya Narayan Sinha: We shall
examine it. I cannot say it offhand
here, but as I have said, so far as the
original report is concerned, it is in
English and it is translated into Hindi.

Pondicherry

*593, Shri Umanath: Wil] the Prime
Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that in the absence of measures to
permit lawyers of Madras Bar to
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practise in Pondicherry, people of the
Union Territory of Pondicherry are
experiencing difficultics irn securing the
benefits from various Indian Acts re-
cently extendeq to that Territory;

(b) whether any representations
were received requesting the Govern-
ment of India to move the Chiet
Justice of Madras High Court in this
connection; and

(c) if so, the action taken in this
regard?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment have receiveq a few representa-
tions urging that the lawyers from the
Madras Bar be alloweq to practise in
the Pondicherry Courts. However, the
Government of Pondicherry do  mot
favour this proposal and consider that
the local lawyers are competent to
handle the cases arising from the
Indian enactments enforced there.

(b) This question wag raised by a
litigant before the Madras High Court
who decided that it was entirely within
the judicial discretion of the local
Courts whether or not to permit law-
vers from outside the Union Territory
to appear before them, as the Indian
Bar Councilg Act, 1926 and the Advo-
cates Act, 1961 had not been extended
to Pondicherry.

(c) Ag all matters affecting the legai
prefession fall under Entry 26 of the
Concurrent List, proposal for such a
Legislation has to come from thg
Pondicherry Government. No such
proposal has been received so far,

Shri Umanath: All the 12 qualified
lawyers of Pondicherry State are
entirely not conversant with the
Indian laws that have been recently
extended to that State. May I know
whether even after the High Court’s
decision referred to, giving discretion
to the local magistrate to allow any
lawyer of the choice of the respondent
or defedant, the discretion is refused
to be exercised by the local magis-
trates, and if so, the measures being
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contemplated to give relicf to the
citizens in Pondicherry?

Shrimati Lakshmi Menon: 1 have

already stated that ii is entirely within
the discretion of the Pondicherry
Government to promote legislation to
meet this demand. A question was
askeq in this regard in the Pondicherry
Assembly itself, and the Chief Minister-
has given the answer that they have
got enough people who also under-
stand and who are also able to admin-
ister the laws extended to Pondicherry.

Shri Umanath: While the Chief
Minister has said that, may I know
whether the lawyers in Pondicherry
had undergone any study of the
Indian laws such as the Indian Penal
Code, the Crimina] Procelure Code,
and the Indian Evidence Act that have
been extended there?

Shrimati Lakshmi Menon: 1 am not
competent to say whether they have
got knowledge of those laws, but as
far as the Pondicherry Administration
is concerned they admit that they are
capable and competent to do  their
work.

Shri H. N. Mukerjee: May I know
whether the hon. Minister’s attention-
has been drawn to the report that the
Chiet Minister of Pondicherry State
has openly said in the legislature that
he disapproves of the extension of
Indian laws to Pondicherry, and per-
haps, generally speaking, he wishes
restoration of the French juridical
system, and if so what Government
propose to do in regard to the intro-
duction of Indian laws, that is, all
kinds of laws, not only the criminal

laws but also the civil laws, into
Pondicherry?
Shrimatdi Lakshmi Menon: I have

already stateq in reply to Part (c) of
the questlon what Government can
do, because the item is under......

Mr. Speaker: His
different. .

The Prime Minister and Minister of
External Affairs and Minister of

question  is
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(Shrli Jawaharlal
Nehru): Government have already
‘introduced Indian laws there. It is
possible that the Chief Minister had
expressed his opinion; I do not know
-exactly what he said; he may have
expressed his opinion, but that does
not change the fact.

.Atomic Energy

‘Relief to Families of Missing Army
Personnel

*595 Shri P. R. Chakraverti: Will
‘the Minister of Dafence Le pleased to
state:

(a) the steps taken to give relief to
families of missing army personnel;

(b) whether it is a fact that the
Punjab Government nave decided that
armed forces personnel, presumed
dead, will be treated on par with those
killed in action, in respect of family
pension, gratuity and other benefits;
and

(c) whether other States have put
forward similar gchemes?

The Deputy Minister «n the Ministry
of Defence (Shri D. R. Chavan): (a)
to (c). A statement giving the required
information is laid on the Table of the
House.

STATEMENT

Under the rules of the Central Gov-
ernment, families of missing Army
personnel are given a special family
allowance equal to 45 per cent of pay
of rank in the cas2 cf officers, and
either that or family allotment, which
ever is more favourable, in the case of
Other Ranks for the first four months
from the date from which they are
declared missing. Thereafter, they are
given a specinl family pension and
children’s allowance, if admissible, for
a further period of five months or till
death is presumed, whichever is ear-
lier. When orders ar~ issued presums-
ing the death of missing Army per-
sonnel after following the prescribed
procedure, they are treated like Army
personnel killed in action for all
official purpose. Their families are
thus entitled to special family pension
-~d other benefits admissible under
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the ruleg for familieg of Army per-
sonnel killed in action.

In addition, the following ex-gratia-
grants have been given to the families
of such personnel from the Army Re-
lief Fund,

Officers: Rs. 1000 (in 2 equal instal-
ments

Junior Commissioned Officers: Rs.
300 (in 4 equal instalments)

Other Ranks and Nun-Combatants
(Enrolled). Rs. 200 (in 4 equal instal-
ments),

The Punjab Government have de-
cided that armed forces personnel pre-
sumeq deag will be trcated on par
with the killed in action; the benefits
admissible under the preseni Punjab
Government Scheme are lump sum
family grants to the families and
monthly education grants for education
of children and dependents.

A few other State Government have
also sanctioned schemes for payment
of er-gratia grants, pension or inter-
est-free Joans. These schemes apply
also to persons missing or who are
presumed killed as stated above

Shri P. R. Chakraverti: May I know
whether the Punjab Government have
received the endorsement of the
Central Government, and if so, whe-
ther the Central Government have ad-
vised other States also to extend simi-
lar facilities?

The Minister of Defence (Shri Y. B,
Chavan): There is no question of
endorsement by the Central Govern-
ment of some of the steps taken by
some of the State Governments, Cer-
tainly, the maximum concessions that
are given by one State have been in-
dicated to the other Stateg so that they
can try to emulate them.

Shri P. R. Chakraverti: May I
know whether it will come into effect
with restrospective effect? That is,
may I know whether the Punjab sys-
tem will come into effect from Octo-
ber, 1962?
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Shri Y. B. Chavan: I think that
is what it is meant for.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that in some States, the child-
ren of the families of the lost or mis-
sing army personncl are in a very bad
‘way, and if so, what special relief has
been extended by the Central Gov-
ernment to these people in the various
States?

Shri Y. B. Chavan: As far as the
Centra] Government are concerned,
under their own rules, they are being
given certainly somc concessions. As
for what the State Governmentg are
doing, I have got information about
some States. But in some States where
such things are not available, if com-
plaints are received, we invite the
attention of the State Governments
to those conditions, and if possible we
ourselves do something about it,

Shri D, C. Sharma; Have Govern-
‘ment practically no responsibility to-
wards such personnel? Will they con-
sider that they have also some respon-
sibility to them and will they dis-
charge it as effectively as possible.

Shri Y, B. Chavan: 1 think it is
certainly the responsibility of the Cen-
tral Government. But in addition to
that, some State Governments are do-
ing it anq wec welcome it.

Y AETEEAR ey cF ¥ s
TFAT g fF 77T ¥ Oy F7E OF ;i
g fr fa7 &fasi ¥ qraa § ag 9=
g 97 Y Fer feadr 2

Shri D. R, Chavan: The total num-
‘ber of missing personnel is about 1698.

Dr, L. M. Singhvi: Have Govern-
ment considered the unfairness of
giving 45 per cent of the pay to the
families of the officers and soldiers who
are missing actually on national duty,
and have they considered the possibi-
lity of treating them as being in ser-
vice and, therefore, of giving them
full pay on the basis of rank?
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Shri Y. B. Chavan: This is another
suggestion, It can be considered.

Y R fag fegreedt: 72 o7 wisd
gy % § 97§ d9 F afAw ;¥
deqr feae & 1

Shri D. R. Chavan: It will not be
possible to give the number of per-
sonnel from the Punjab.

st gy fag ol aF foT
A F AR T G FEA FT T
g fF 308 waw § W% ¥ § W7 fomr
& 97 9% fewy fewe-.z ot fufaw &
#rf fedt wfare 7ivg W WY &
ITF fad g T F7 Er g &
st 9ar g fE fada @ af@r
& 9 & ot I F7 qIETY ARY AqiAAT
T T gwr g

Shri Y, B. Chavan; I think we have
reached practically every family.

Shri D, J. Naik: Are all educa-
tional facilities provided to the sons
and daughters of these missing per-
sonnel?

Shri Y, B. Chavan: As far as we
are concerned, we give them some edu-
cational allowance per child depend-
ing on eligibility. But even some
States are making some special efforts
for giving them educational facilities.

Conference of Non-Aligned Nations

*597. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether Government of India
have been invited to attend a meeting
of envoys called in Colombo on the
23rd March, 1964 to prepare the
ground for the second conference of
non-aligned nations to be held later
this year; and

(b) whether the invitation has been
accepted and if so, who will represent
India at the meeting?

The Deputy Mimister in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): (a) Yes, Sir,
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(b) The Government of India have
accepted the invitation. The compo-
sition of the Indian delegation is un-
der consideration.

Shri D. C. Sharma: At what level
will Government compose the delega-
tion—whether it will consist only of
envoys or it will be at the ministerial
level?

Shri Dinesh Singh: As the hon.
Member is aware, the meeting is going
to be held at the ambassadorial level.

Shri D, C. Sharma; Have Govern-
ment received any intimation about
the agenda that is to be discussed
there? If so, what are the broad items
thereon?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It is not an agenda which
has been drawn up which they will
consider. It is a preliminary meeting
to draw up an agenda for the higher
conference. » 4l

Y s qzaTas © #@T T SfE
oy Ja1 f5 Fom F Ifewem F g
a7 AT &1 FT WU g F w18 -
TR ATET |

Mr, Speaker: Order, order.

Shrimati Savitri Nigam: This re-
mark should be expunged or with-
drawn.

Mr. Speaker: Shri Kamath.

Shri Hari Vishnu Kamath: This, I
believe, is a Belgrade-type conference.
Is it a fact that the Government has
received an invitation from the Indo-
nesian Government to attend a
Foreign Ministers’ conference prepa-
ratory to a Bandung-type conference
there very shortly? If so, in view of
the declared and well known opposi-
tion of Government to a Bandung-type
conference, what has been the reaction
of Government to that invitation?

Shri Dinesh Singh: Government
bhas received an invitation. As I had
explained in this House some time
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back, there was no question of our
opposition to a Bandung-type confe-
rence . .

Shri Hari Vishnu Kamath: Objec-
tion.
Shri Dinesh Singh: We had only

placed before them certain difficulties
that we had, and asked them to consi-
der the matter,

Shri Hari Vishnu Kamath: What
has been the reaction of Government
to that? Has it been accepted or dec-
lined?

Shri Dinesh Singh: We shall prob-
ably send someone there too.

Shri Hari Vishnu Kamath: Has the
Government made sure that China
will attend that conference or will not
attend it?

Mr. Speaker: Order, order.

Shri Harish Chandra Mathur: May
I know how many countries have al-
ready indicated their willingness to
participate in this non-aligned confe-
rence, and to what extent the number
has increased from the last conference?

Shri Dinesh Singh: Those coun-
tries which attended the conference at
Belgrade alone have been invited to
the preliminary meeting. There were
25 countries which attended there,
and we believe about 20 have already

accepted the invitation to go to
Colombo.
Dr. Ranen Sen: May I know whe-

ther it is a fact that Marshal Tito has
written to the Government of India
to hold a preliminary Foreign Minis-
ters’ conference before thig second
Belgrade conference; if so, what js the
reaction of the Government of India?

Shri Dinesh Singh: This matter will
have to be decided by the preliminary
meeting.

Shri Hem Barua: In view of the
fact that it is said that this Bandung-
type conference is going to be a
ground for strife, where there would
be a lot of propaganda by China and
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Pakistan against India, may I know
whether Government have decided to
sit at the same table with China at this
Conference?

Shri Dinesh Singh: We understand
from newspaper reports that China
has not been invited to this conference
so far.

Shri Hari Vishnu Kamath: Not now,
later on they will be invited to the
summit meeting.

Shri Hem Barua: The Minister has
said that they have come to know
from newspaper reports certain things.
We have also come to know that
China has not been invited, but the
question is whether they are posted
with that information that China is
not going to be invited, and thereforc,
there can be no objection to participa-
tion in this conference,

Shri Dinesh Singh: The participa-
tion of India has nothing to do with
the participation of China. China is
also an Asian country,

Mr. Speaker: The question is: if
China is also invited, is India prepar-
ed to sit at the same table with China
at such a conference?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Yes, it may be, depending on various
circumstances.

Shri Hari Vishnu Kamath: We only
heard ‘yes”.

Mr. Speaker: It may be.

Shri Hari Vishnu Kamath: Is it the
Prime Minister who is speaking here?
It may be.

Mr, Speaker: For the present, the
Minister has said they have no infor-
mation excepting the newspaper re-
ports.

Shri Hari Vishnu Kamath: My col-
league’s question was whether Gov-
ernment had decided to sit at the same
table with China. He says: it may be,
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Mr. Speaker: How can a decision
be just disclosed when it is not known
whether China would be there or not?

Shri Ranga: Why is it that Govern-
ment have agreed in advance to attend
either the one or the other or both the
conferences without first ascertaining
whether China will be there or not,
without even making up their mind
whether they want to attend the one
or the other or both? Till now they
do not seem to have come to any de-
cision whatsoever.

Shri Dinesh Singh: I do not think
this is the main issue at all. We have
given every consideration to this mat-
ter. China, as I was mentioning, is an
Asian country.

Mr. Speaker: The question is whe-
ther the Government of India have
taken a decision without first know-
ing whether China would also be there
or not.

Shri Jawaharlal Nehru: So far as
the Belgrade type of conference is
concerned, it is a conference of non-
aligned countries, and, therefore, it is
presumed that China will not be in-
vited.

Shri Hem Barua: We are talking
about the Bandung-type conference.

Shri Jawaharlal Nehru: They will
bear with me for a whilee I was
referring to Belgrade because Acharya
Ranga referred to both. There I said
it is clear that the countries which are
not non-aligneq will not be invited.
China as well as Pakistan are sup-
posed to he aligned countries. As for
the other, presumably it will include
them—it is not clear whether it will
or not. I am not sure whether we
have sent an answer yet, but the ans-
wer will be—in respect of this preli-
minary meeting,—that we may seand
some official to attend it. The mere
fact that China will also be represent-
ed T do not think will affect our deci-
sion in that matter.

Shri Hari Vishnu Kamath: On a
point of order. The Prime Minister’s
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answer seems to be clouded by un-
certainty and doubt, My hon, col-
league’s question was definiteiy whe-
ther we would attend irrespective of
China attending or not. He says pre-
sumably. What does he mean by pre-
sumably?

Mr. Speaker: About the presence
of China, the Prime Minister says
whether it is present or not, it would
not affect our decision.

Shri Hari Vishnu Kamath: That
is, even it they are present, we will
attend? That is surrender to China.

Shri P, R, Chakraverti: In view of
the statement made by China that ghe
is no longer an aligned nation, what
are the chances of China’s participa-
tion in the Conference of non-align-
ed nations?

off TRATE LT . WY qEET,
T SaTAT FT A9 A & o wY wurT
Helt ot & 9 Iax fear ag gAY A
9 | AT ag @9 g & A AgEe
&\ T TR AEA AT WA F oA 2
f& o Srmv war AR 77 avg ¥ @RI
QW FEETE A ¥ A I 9%, 6%
F4 &

qEqR WEEQ WY, WY |
ot forg Areaw - F swawar L, L.

HeTA FIDT . FAT WIFT IS
ARy qara g 7

Mt fr amaw o
(Interruptions)

Weqe TFIW © FAT TZ F5 AITS
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= qWY ;W WERA, A qE
T@q ¥ #F '

MU WERY . WT &5 S50 |
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AR @ T X A w5 gdr |
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Shri P, R, Chakraverti: Sir, my
question hag not been answered.

Pakistani Ambush in Kashmir

+

S Shri Hari Vishnu Kamath:

*599- 9 shri P. C. Borosah:

Will the Minister of Defence be
pleased to state:

(a) whether any action hag been
taken by U.N, observers in Kashmir on
the complaint lodged by Government
about the recent Pakistani ambush of
our patrol men; and

(b) if so, the particularg thereof,.
together with the findings and conclu--
sions of their investigation?

The Deputy Minister in the Minis..
try of Defence (Shri D, R, Chavanm):
(a) The United Nations Military Ob-
servers have visited the area and
carried out investigations. The award
of the Chief Military Observer on our
complaint is, however, awaited.

(b) Does not arise.

Shri Hari Vishnu Kamath: As a
sequel to this, is it a fact that the
Chief U.N. military observer in Kash-
mir asked for guarantee or safety to
the U.N. personnel posted in the for-
ward areag in Kashmir and, if so, is
it a fact that our Government readily
agreed to that, while the Pakistan
Government refused? Has the matter
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been reported to the UN for necessary
action?

The Minister of Defence (Shri Y, B,
Chavan): It has nothing to do with
this particular investigation, We are
discussing in this question Pakistani
ambush. No such question arises
at least about this particular question.

Shri Hari Vishnu Kamath: Since
the commencement of the Pindi-Chini
bhai-bhai era, which wil] perliaps be
as short-lived as the Hindi-Chini
bhai-bhai era, are there reports or
are there reasons to believe that China
is egging on Pakistan in such nefarious
activities as this ambush and, if so,
how many such cease-fire violations
have been committed by Pakistan
since the commencement of the Emer-
gency and how many times have the
U.N. observers taken action?

Mr. Speaker: There are so many
‘how manys’.

Shri Hari Vishnu Kamath: All
right. Are there reasons to believe
that China is egging on Pakistan?

Shri Y. B, Chavan: Particularly
with regard to this incident? I do not
think that China has anything to do
with this.

Shri Sham Lal Saraf: Since this
particular ambush has take;, place on
this side of the cease-fire line near
Karen, isg it within the purview of the
U.N. observers to go into this matter
and, if so, has this matter been re-
ported to U.N.?

Shri Y. B. Chavan: Yes, of course,
it is in their purview to look into
this matter.

Dr. L. M. Singhvi: What would be
the scope of deliberations of the pro-
posed meeting of the two army com-
manders of India and Pakistan? Would
this ambush also be discussed by the
army commanders at the forthcom-
ing meeting?

Shri Y, B, Chavan; No, Sir,
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Shri Y. B, Chavan: There arc en--
croachments and cease-fire breaches.
These matters are brought to the
notice of the U.N. observers and they

take into account these matters also
while deciding the question.

Chinese P.M.'s Flight over India

%600, Shri Hem Barua: Will the
Prime Minister be pleased to state:

Oral Answers

(a) whether it is a fact that the
Chinese Prime Minister and his party
flew over Indian territory on the 24th
February, 1964, to [East Pakistan
by a scheduled service of the Pakis-
tan International Airlines;

(b) whether it is also a fact that
overfly
the Indian territory by KLLM plones
was sought and given by our Govern-
ment to two chartered KLM DC-8's to
fly the Chinese Prime Minister and
party over our territory;

(¢) whether the flight of the Chi-
nese Prime Minister over Indian terri-
tory by Pakistani planes is not in con-
travention of our terms; and

(d) if so; whether Government have
brought this matter to the notice of
China and Pakistan?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) No, Sir. The permiscion that
had been requested was for two KLM
aircraft to fly, without the . Chincse
VIPs, from Karachi to Dacca,

(¢) The flight of the Chinese Pre-
mier over Indian territory by a sche-
duled service of the Pakistan Interna~-
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tional Airlines was covered under the
- standing arrangeients that exist in
terms of the Indo-Pak Air Agreement.
The flight was, therefore, not in con-
‘travention of any terms.

(d) Does not arise.

Shri Hem Barua: May 1 know if
this repeated permission given to the
“Chinese Premier to overfly our terri-
tory is not a blatant confirmation of
our policy of appeasement towards
«China, or, if it is not so, what else
are the specific reasons?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
‘'The hon. Member presumes something
by his question which is not nght. It
is a confirmation of our civilised be-
‘haviour even towards those who are
our opponents and enemies.

Shri Hem Barua: Before putting
the next question, may I know how
long the hon. Prime Minister proposes
to continue this civilised behaviour to-
wards an enemy country?

Shri Jawaharlal Nehru:
shall always be civilised,

I hope we

Shri Hem Barua: Recently, China
and Pakistan have entered into an air
agreement, despite our objection to
that, to fly Chinese and Pakistani
planes over our territory with Chi-
mese nationals abroad. May I know
whether this flight of the Chinese
Prime Minister over our territory by
scheduleq Pakistani airlines is not a
violation or is it not a challenge to us
because we have objected to the agree-
ment to fly Chinese nationals over our
territory?

Shri Jawaharlal Nehru:
connection with this.
different matter.

It has no
1t is auite a

Shri Hari Vishnu Kamath: In view
of the fact that the Defence of India
Act is still in force, and under that
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Act China has been declared in so
many words as an enemy country,
what are the reasons for giving per-
mission like this to the leader, the
Prime Minister, of an enemy country,
and does the Prime Minister think
that this is civilised behaviour or
cowardly behaviour?

Shri Jawaharlal Nehru: No permis-
sion was required; no permission was
sought or given. No permission was
required, for the scheduled flight, of
the Chinese Premier going.

ot SiETT A q@n o § A
|rear g % fog 7Ty & s oA rd v
famm Igr 41, T A8 W S Ay
T F Ay g A g ?

weaw AR ag A farggee v -
3T @Y, I7AT AEA |

ofY WiET AT A@ - FG T AT
ol GAT T FT & gAIT @1 B 7

=Y amaw fqg A 5= R
o g9 § YT WAl § a4 seargq
791 a1 fF WA * I AT gATs Sere
I § TzvEIET AT & R A A
1 @l T {F 99 gATs gl & faara
FE g TATE IS W F IO
¥ wEY TT AFAT 7 T AG S qHFEA
FT gaTE ST VI A7 A A &7 -
faor @ 37T 9T ?

weuw wWEEw . 7g N fwsges
FATEE i T1ET NEA |

st frma qzaws © 3T AU AAT
F wfwar § 99 TEET F A FH-
SR srAgr A wEAr % Afa g
g 7

wY saTgeAte g€ S A )



35545 Oral Answers
Industrial Unrest in Elluru and Gun-
tur Jute Mills

+
r Shri Yashpal Singh:
~go1 J Shrimati Vimala Devi:
Y Shri Indrajit Gupta:
Shri Daji:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the re-
commendations of the Jute Wage
Board have not been implemented in
Elluru and Guntur jute mills in
Andhra Pradesh;

(b) whether it is also a fact that
this has rosulted in industrial unrest
and strike in these places; and

(¢) if so, the steps taken to secure
for the workers the implementation
of the recommendations of the Wage
Board?

The Deputy Minister in the Minis-
try of Labour and Employtent (Shri
R. K. Malviya): (a) and (b). Nego-
tiations betwecen the parties for im-
plementing the recommendations have
been going on for some time, but no
agreement has been reacned and the
workers have gone on strike,

(c) The question of implementation
ig being pursued by the State Govern-
ment.

st g fag o F@ A fawifd
TUAHE FT QA § W o w1
ey ar W og ?

&t To o WIeRfl @ IMT NAT FYT
faar mr T ar | & A Jr
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Dr. Ranen Sen: The award of the
jute wage board has been implement-
ed in other States nearly six months
back. May 1 know what steps the
Central Government have taken to
sce that the jute mills in certain
States like Andhra do implement this
award, because the jute wage hoard
was established by the Government of

India and the Government of India
have accepted the award given by it?

Shri R. K. Malviya: The Govern-
ment of India generally leaves to the
State Governmentg to implement the
recommendations of wage boards.
This has becn left to the Government
of Andhra to implement it and they
are trying their level best to do it.

5t faafa faw 9z fazeir mar
ST AT TR (@I a4 A
g ¥ 9 fAal 1 w1 F 937 § At
¥ ST eTedT £ fF o aTETe, Aifas
AR 7l §1 AT T % G faqq
T 1% AT T ? AT 99 & qI
F18 1 wrww § fawr 6 s §
HTHT aGE G HH AT FX § FAT TF
¥ doeT FT X A1fF agt o)X W e &
qqT T !

st To fwo wiwetw : dFAT &Y
T A Aforw A A G E @ qaH-
We & #aw wnfeaT, gfeal o om-
qmd F =9 @y e g @
# oy wferw & o @ €y w H
A& g WIEF GH g1 A |

Shrimati Yashoda Reddy:. May I
know from the hon. Minister whether
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they have any information that, just as
the strike and satyagraha have been
led in Andhra Pradesh more for poli-

. tical reasons than for other reasons as
far as levy on land is concerned, any
political party has been instigating
people and also seeing that the efforts
of the Andhra Pradesh Government
do not materialise?

Shri R. K. Malviya: We have not
got any such information. The only
information we have got ig that one
of the mills is in financial difficulties,

Shri Dinen Bhattacharya; May I
know whether it is a fact that from
West Bengal, various complaints were
sent to the Central Government that
several mills were not implementing
the jute wage board’s award in toto
and, if =0 what action has been taken
to see that these mills also implement
the award fully?

Shri R. K, Malviya: The report that
we have got from the West Bengal
Government is that all the mills have
implemented the recommendations of
the wage board. If the hon. Member
points out any default by any of the
mills, we will take action.

=t wZA™@ : ¥z FA & foafa
] AW d WA Y S oM IER F
AAFl WA 9% $FT § ang @
W@ § M ¥ 39 gTv &, I WA
HR wmel &1 983t ¥ fagemr s
arfs &M 99 ¥ T G T 38H
fag g5 fa= fear 8 7

st To fwo wredlw : AT A
agT faa fem @ 1 AR odle &
JAT FAEl A Ay § LuslaT &
AT & | TF ANET FFE A § Tl
gg frafa 2
Shri A. P. Sharma: The hon. De-
puty Minister stated that two of the
unions have gone on strike. May I know
whether those two unions are affiliat-

ed to the INTUC, AITUC or HMS? If
they have gone on strike, is it not a
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clear violation of the code of discipline
and, if so, what action Government
propose to take against both these
unions to Central organisations.

Shri R, K, Malviya: I have not got
information about the affiliation of
the unions.

Shri A, P. Sharma: My
was .

Mr. Speaker: He has not got the
information.

question

Shri A. P. Sharma: For violation
of the code of discipline, what action
Government propose to take?

He can look into the
Next ques-

Mr. Speaker:
conditions there himself.
tion.

F-104 Aircraft

+
Shri D, C. Sharma;
Dr, L. M. Singhvi:
*602. { Shri Prakash Vir Shastri:
| Shri Maheswar Naik:
| Shri P. C. Borooah:

Wil] the Minister of Defence be
pleased to state:

(a) whether Government’'s effort to
obtain F-104 aircraft as a part of mili-
tary assistance from abroad have met
with any success so far;

(b) whether any efforts have been
made to buy these aircrafts or other
comparable aircraft on a commercial
basis; and

(c) if so, the name of the firm with
which negotiations have been held
and the terms offered for the purchase?

The Deputy Minister in the Ministry
of Defence (Shri D. R, Chavan): (a)
Not yet, Sir.

(b) and (c). It will not be in the
public interest to furnish this infor-
mation.

Dr, L. M. Singhvi: May I know
whether any recent effort has been
made afresh to obtain such aircraft
from any friendly foreign power and
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if so, whether thig matter was taken
up during the recent wvisit of
Mr. Talbot?

The Minister of Defence (Shri Y. B.
Chavan); No, Sir. PR

Dr. L, M, Singhvi: May I know
whethey the Government have consi-
dered the possibility of obtaining
similar aircraft®from any other coun-
try except the United States of Ame-
rica and. if so, the name of that
country?

Shri Y. B. Chavan: No, Sir; there
is no proposal of that kind at present.

Shri Ranga: What are the coun-
tries wherefrom these  aircraft are
available, if they are willing to sell
and if we are willing to buy, and at
what cost approximately?

Shri ¥ B, Chavan: Soviet Russia
and the Uniteq States of America are
the countries from which we can cer-
tainly try to secure supersonic air-
craft.

Shri Majithia: In view of the fact
that these high-spced aircraft require
a highly dcveloped ground radar
system, i¢ equal attention being given
to the ground equipment also?

Shri Y. B, Chavan: Yes, Sir.

Merger of Goa

+
Shri Harish Chandra Mathur:
Shri Prakash Vir Shastri:
| Shri Yashpal Singh:
.‘0&) Shri Bibhuti Mishra:
1 Shri P. C. Borooah:
Shri Bade:
! Shri Vishwa Nath Pandey:
| Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether any demand has been
made for the merger of Goa, Daman
and Diu with any State; and

(b) if so, from whom this demand
has come and what reply has been
given to them?
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The Minister of State in the Minis-
try of, External Affairs (Shrimati
Lakshmi Menon): (a) and (b).
Various individuals and organisations,
including the party which has for-
med the Government, have proposed
merger of the Union Territory with
the neighbouring States. The Gov-
ernment of India’s policy on the
question of merger has been stated
timz and again by the Prime Minis-
ter.

The Government of India hope thas
the Government and Legislative
Assembly of Goa, established under
the Government of Union Territories
Act 1963, will work for the better-
ment of this Union Territory.

Shri Harish Chandra Mathur: May
I know, as the general impression
gocs, whether the Government of
India is throwing its weight for the
status quo; if so, why it is being done
when the party which has won the
elections as also the parties which
have been rooted out have, by and
large, voted for the merger except
those who are pro-Portuguese?

Shrimati Lakshmi Menon: The
Government of India will certainly
maintain the status quo. That is the

promise given, and the Prime Minis-
ter has expressed that view. As for
the rest, we find that although this
was an issue fought in the recent
elections there is no majority opinion
in favour of merger.

Shri Harish Chandra Mathur: The
promise given was about the wishes
of the people, and the wishes of the
people have been expressed. If the
Government of India thinks that the
wishes ¢f the people have not been
expressed fully, may I know what
are the reasons for such a thinking
and what steps they are going to take
to ascertain the wishes of the people
now?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawnharlal
Nehru): The Government of India
feel that the present is not the time
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to do it. Whether it is Hasirable or
not desirable is another questien. It
is not the timie to do it, soon after
the iiberation of Goa, the elections
there etc. In any event it requires
some time to quieten down, for feel-
ings not to be excited there. There
is a very strong party there—maybe
it is not a majority but just nearly
half—which is very much opposed to
merger. So, raising the question now
creates difficulties, creates trouble
and diverts people's attention from
the work of consolidation in Goa, and
it is better for a few years to elapse.
Then the matter may be taken up and
let them decide as they choose.
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_ Shrimati Lakshmi Menon: Out of
the 30 members only 14 are represen-
tatives of the party which favours
the merger, and in the votes polled
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also only 1,09,126 voted for the Maha-
rashtra Gomandak Mandal and the
rest, which is more than this number,
did not vote for the merger. It shows
the wishes of the people.

Dr. L. M. Singhvi: What period in
the opinion of the Government is
long enough for the situation to
quieten down and for the emergence
of the issues more clearly so that the
Government of India may take a
decision either in principle or in
actual practice?

Shri Jawaharlal Nehru: The Gov-
ernment of India does not see any
need for any hurry in this matter. It
is immaterial whether it is done after
five years’ or ten years' time.

WRITTEN ANSWERS TO
QUESTIONS

Demarcation of Indo-Pak Border

*590. Shri S. N. Chaturvedi: Will
the Prime Minister be pleased to
state:

(a) the length of the border with
Pakistan which has not yet been
demarcated;

(b) the area of the territory that
is under dispute because of this; and

(c¢) how much of this disputed area
is under the occupation of Pakistanis?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). A state-
ment is laid on the Table of the
House.

STATEMENT

Exclusive of the border of Jammu
and Kashmir with West Pakistan, the
length of the wundemarcatedq Indo-
Pakistan border is as follows, State-
wise:

(i) West Bengal-East
border 186-86 miles

(ii) Assam-East Pakistan border
198 miles

Pakistan

Raghuramaiah):

(iii) Tripura-East Pakistan border
358 miles

(iv) Gujarat-West Pakistan border
285 miles.

Disputes arise not only because
certain areas of the border have not
yet been demarcated, but also
because Pakistan i$ unable or un-
willing to respect agreed decisions on
the maintenance of peace and tran-
quility on the border. Broadly, the
following are the main undemarcated
areas where Pakistan has raised some
dispute:—

(i) Boundary along Hankar Khal
and Baikari Khal in the 24
Parganas of West Bengal.

(i1) Five villages south of
Patharia forest and Umapati
village in Assam.

Area known as “disputed
area” at the headwaters of
the Fenny River, in Tripura.

(ii)

Roughly 500 bighas of land in the
Lathitila group of villages in Assam
and about 5 square miles in the “dis-
puted area” at the headwaters of the
Fenny river in Tripura, are now
under the ‘de facto’ control of Pakis~
tan, in contravention of the agree-
ments for the maintenance of “Status
quo” in these areas, pending final
demarcation.

Shaktiman Trucks

*591. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 452 on the 9th Decem-
ber, 1963 and state:

(a) the reasons for the cost of indi-
genously produced components being
higher than that of imported ones;
and

(b) the steps being taken to increase
the production and reduce the cost of
the Shaktiman Trucks?

The Minister of Defence Production
in the Ministry of Defence (Shri
(a) 1. The cost of





